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INSTALIATION OF AR CONDITIONERS IN e
HosprTALs

4319. SHRI JYOTIRMOY BASU : will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

the United Front Ministers in Writers’
Building, Calcutta for installation in hos-
pitals and operation theatres;

(b) the pumber which have actually
been installed in hospitals and operation
theatres; and

(c) the names of hospitals and dates of
installation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
to (c). The imformation is being collected
and will be laid on the Table of the
Sabha as early as possible.
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DISCRIMINATION AGAINST SCHEDULE
CASTES/TRIBES

4320. SHRI JYOTIRMOY BASU : Will
the Minister of SOCIAL WELPARB be
pleased to state :

(a) whether the Commissiomer for
Scheduled Castes and Scheduled Tribes, in’
his latest Report covering 1966-67, has
quoted many instances of continuing dis-
criminations against the Scheduled Castes
and Scheduled Tribes in various parts of
the country;

(b) whether the Commissioner has also
severely criticised the local authoritics for
their failure to take ecffective steps to
implement the provisions of the Untoucha-
bility (Offences) Act, 1955; and

(¢) if so, the action, if any, proposed
to be taken by Government on the recom-
mendations contained in the said Report
of the Commissioner for Scheduled Castes
and Scheduled Tribes ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO): (a) to (c). Com-
plete information in this regard i3 avail-
able in Chapter 10 of the sixtoemth report
of the Commissioner, which has already
been laid on the table of the House. It
may, however, be observed that im almost
all the cases listed in the Report, the Com-
missioner had himself initiated remedial
action.

OFFICIAL LIQUIDATOR OF HANGERFORD
INnvesTMENT Co.

4321. SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :

(a) whether Mr. N. S. Hoon, a British
citizen of Indian origin and Official Liqui-
dator of Hungerford Investment Co. Ltd.
has repatriated any amount from his
foreign accounts to the accounts in the
Indian Banks in the last three years to
meet his huge hotel bills and legal ex-
penses;

(b) the amount in sterling or rupee
which has been repatriated in this way;





